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Item No.04           Court No.1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.18/2025/EZ 

(Earlier O.A. No.1315/2024/PB) 

(I.A. No.79/2025/EZ) 
 

Ramesh Prasad Singh       Applicant 
Versus 

State of Bihar & Ors.       Respondents 

 
Date of hearing: 24.09.2025 
 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

   HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER 
 

Applicant:  Mr. Upendra Yadav, Advocate for the applicant 

(through VC). 

 

Respondents: Mr. Surendra Kumar, Advocate for respondents no.1. 

Ms. Amrita Pandey, Advocate for respondent no.2 

(through VC). 

Mr. Ashok Prasad, Advocate for respondent no.3 

(through VC). 

Mr. Indu Bhushan and Mr. Ghanshyam Pandey, 

Advocates for respondent no.4 (through VC). 

 
 ORDER 
 

I.A. No.79/2025/EZ 

1. I.A. No.79/2025/EZ has been filed by the District Magistrate, 

Chapra for recalling the directions issued in order dated 29.05.2025 

regarding his personal appearance and for expunging adverse remarks 

made against him in the abovesaid order.  

 

2. We have heard learned counsel for respondent no.1 and gone 

through the relevant records. 

 

3. In view of the facts and circumstances of the case including the 

fact that remarks were made without seeking written explanation and 

grant of personal hearing to the District Magistrate, Chapra, the adverse 

remarks made against him in order dated 29.05.2025 are expunged. 
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However, the prayer for recalling order for his personal appearance has 

become infructuous with his appearance before this Tribunal through 

V.C. today and  I.A. No.79/2025/EZ is disposed of accordingly. 

O.A. No. 18/2025  
 

4. The applicants have raised grievances regarding dumping of 

Municipal Solid Waste on vacant land of erstwhile Maraurha Sugar Mill 

Cane Farm.  

 

5. Joint Committee constituted by this Tribunal submitted final 

report inter alia recommending that dumped site is operating without 

consent from BSPCB and that no further dumping of the solid waste at 

the alleged site may be allowed.  

 

6. Responses have already been filed by respondents no.1, 3 and 4. 

 

7. In view of the Precautionary Principle embodied in Section 20 of 

the National Green Tribunal Act, 2010 and also recommendations made 

by the joint committee, which have not been objected to by the applicant 

or any of the respondents so far, it is ordered that no further solid waste 

be dumped in the land in question in any manner and respondent no.4 is 

restrained from dumping any solid waste in the land in question.  

 

8. The District Magistrate, Chapra and Senior Superintendent of 

Police, Chapra are directed to ensure that no further dumping of 

Municipal Solid Waste takes place on the land in question. 

 
 

9. List on 08.12.2025 for final hearing.  

 

10. Pleadings may be completed before that date and if any 

response/additional response is to be filed by any of the respondents, the 
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same may be filed within four weeks and if any rejoinder is to be filed by 

the applicant, then the same may be filed within next two weeks. 

 

11. A copy of this order may be sent to the Chief Executive Officer, 

Municipal Corporation, Chapra and the District Magistrate, Chapra and 

the Senior Superintendent of Police, Chapra by email for requisite 

compliance. 

 

 

 

Arun Kumar Tyagi, JM 

 
 
 

  Ishwar Singh, EM 
September 24th, 2025 
Original Application No.18/2025/EZ 

(Earlier O.A. No.1315/2024/PB) 
(I.A. No.79/2025/EZ)/SKB 
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